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Hon’ble Sm

c

shmi Swaminathan, Vice Chairman (J)

We have heard Shri Keshav Kaushik, learned counsel for
the applicant.
2. The grievance of the applicant is that his pay has
not been properly fixed and protected in the post of Head

Rs.5000-800C from the date of his joining National Crime
Record Bureau (NCRB) on deputation and als%fgg ﬂQS not
been paid arrears. This is the second - round of
litigation as the applicant had earlier filed O©OA
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17.2.2001. Learned counsel fear the applicant has
¥
submitted +that &easequently the applicant had made a
)

representation dated 18.10.2001 which has been ssnt to
the respondents v régistered post. No reply has been
given by respondents till date. The applicant has alsc
filed CP No.60/2002 which has been disposed of by
Tribunal’s order dated 7.2.2002, in which it has been
stated, inter alia, that the claim of the applicant for
being fixzxed in the pay scale of Rs.5000-8000 in terms of
the Vth Central Pay Commission was not the subject matter
of +the directions contained in CA No.1154/2000 {(copy of
the order passed in CP No.G60/2002 is placed on record).
Hence this CA.
3. Noting the above facts and submissions made by the
learned counsel for applicant, the 0A is disposed of at
3~ P N L. PR 24 k%” [P TR Y L .2 L T
the admission sSCag itself sswe@m without issuing notice to
respondents, with the following directions:-

The respondents +to consider the applicant’s

aforesai representation dated 18.10.2001

together with the directions contained in

TribUﬁalfs order dated 7.2.2001 in CA

No.,1154/2000 and pass a reasoned and speaking

order regarding fixation of pay of the applicant

as Head Constable (KPO) in the pay scale of

Rs.5000-8000. They shall alsoc consider his case
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for rant of arrears from 23.11.1982 till date,
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No order as to costs.
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Let. a COp of the CA be sent cluﬂg ith this order to
o~ o o A

respondencs.
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{ M.P. Singh ) { Smt.



